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Will the Prime Minister be pleased 
to state: 

(a) the present position of the pro-
blem of Indian~ in Ceylon; 

(b) whether it is proposed to re-
sume negotiations with the Govern-
ment of Ceylon on the problem; and 

(c) if so, when, under what condi-
tions and at what level? 

The Minister of State in the Minis· 
try of External Affairs (Shrimati 
Laksbmi Menon): (a) to (c). The sub. 
ject was discussed, briefly, by the 
Prime Minister of Ceylon with the 
Prime Minister of India when the 
latter visited Ceylon in October, 1962. 
There have also been discussions at 
the official level, both, in Colombo and 
in Delhi, thereafter. The Government 
of India's vie" s on the subject were 
officially communicated to the Ceylon 
Government in an Aide Memoire pre-
sented by our High Commissioner to 
the Ceylon Foreign Office, in June, 
1963. The Ceylon Prime Minister has 
written a letter to the Prime Minister 
of India on the subject about a fort-
night ago. This letter is under exami-
Ation and a considered reply will be 
Tent to the Ceylon Government, in 
due course. 

Or. L. M. SiBJhvi: During his visit 
vii Ceylon, the Prime Minister had 

mentioned in a statement that the 
time was too short for him to discuss 
this matter in detail and it would have 
to be discussed by officials later on. 
Later, on the 24th of May 1963 the 
Prime Mmister of Ceylon made a 
statement: we would start negotia-
tions as soon as the Government of 
India is ready to do so. I do not think 
that there could pOSSibly be a dis-
inclination on our part to start nego-
tiations. I would like to know if an 
effort has been made, instead of send-
ing these notes making our position 
clear, to state the issues as they are 
and to discuss them either between 
officials or between the two Govern-
ments at a high level in order to get 
an early settlement of the problem? 

Shrimati Laksbmi Menon: From 1954 
onwards various efforts have been 
made to implement the agreement of 
1954 and t. solve this problem. Un-
fortunately it has not been solved. We 
are still making efforts as stated in 
the original answer in order to get 
the problem solved. 

Dr. L. 1\1. Singbvi: I would like to 
know the exact and detailed effect of 
the new legislation enacted in Ceylon, 
particularly the system of work per-
mits introduced there? What is the 
impact of it on Ceylonese or Indian 
Origin? 

Sbrimati Laksbmi Menon: The tem-
porary permit system deals only with 
Indian nationals who are employed in 
Ceylon. When the permit t~rminates 

they have to come back_ 

Dr. M. S. Ane,,: Has the attention 
of the Government been drawn to the 
resolution passed by the Ceylonese 
Indian Congress under the president-
llhip of Aziz held recently, particularly 
to the suggestion that the Govern-
ment of Ceylon should set out their 
proposals, their concessions, induce-
ments, etc. with a view to lure Indians 
in Ceylon to accept Indian nationality 
and that those who do not want those 
inducements and do not opt within 
some limLted time Indian nation-
ality, should be conside>:ed as natura-
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.lilled Ceylonese? Have any steps been 
taken on those lines? 

Shrimati Lakshmi Mellon: I could 
not really follow the question. 

Mr. Speaker: He refers to a certain 
.resolution and asks whether Govern-
.ment intends to act on that resolution. 

Shrimati Lakslmii MeDon: This 
particular resolution, and in fact all 
the other resolutions passed by Indians 
"in Ceylcn are brought to the attention 
of the High Commissioner and of the 
Government and we take them into 
consideration when we negotiate thia 
.problem. 

Dr. M. S. Aney: Am I right in 
·understanding that the Government 
will press that proposition also when 
·they send the proposals? 

Mr. Speaker: Shri Azad. 

Dr. P. S. DeshmDkh: Sir, it should 
·be answered. 

Mr. Speaker: Obviously, the Minis-
ter is not ready with the answer. 

Shri Bhagwat lba Azad: May I 
know whe1!her there has "neen. any pro-
·grESS in the implementation of any 
part of the agreement of 1954, ,r, all 

·part of it are still left t::::mplemented? 

Shrimati Lakshmi Menon: There 
has been very little progress as far as 
the 1954 agreement ic concerned, and 
that is why we are having all these 
nEgotiations and talk.;; at official level 
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ito'T '"" I 
Shri Hem Baraa: May I know if it 

is a fact that talks are proposed to be 
held between the two countries on the 
basis of the Nehru-Kotelawala pact of 
1954 and the talks are to be- centred 
round the scheme to indUce persons 
of Indian origin in Ceylon to opt for 
Indian citizenship on a guarantee that 
they will be allowed to live and work 
thE~e till they reach the age of 55? 

Shri .Jawaharlal Nehru: 1 did not 
q:1ite follow, but I think, if I am right 
in understanding the hon. Member'S 
question, one of the points at issue h:llt 
been lately that Indians therE' whc. are 
E'mployed by the Ceylon Governrnen' 
~)1.ould be allowed to work there till 
they reach the age of fifty-five. That 
is the matter at issu~. 

Shri Hem Baraa: My question has 
not been replied to, Sir. May 1 re!,leat 
it? May I know whether talks are 
proposed to be held between the two 
countries on the basis of the Nehru-
Kotelawala pact of 1954 and the talks 
are to centre round thll scheme to 
induce persons of Indian origin in 
Ceylon to opt for Indian citizenship 
on a guarantee that they will be .al-
lowed to live and work there till they 
reach the age of fifty-ftve? 

Shri .Jawaharlal Nehru: If and 
w hen talks are held again they will 
not be lirni ted to a.'lY particu-lar state-
ment previously made or any p.art!-
cular thing. They will cover· the 
whole ground. All this question ha, 
arisen in our correspondence and that 
is why 1 mentioned it: about people 
being more or lesa assured. that they 
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will be allowed to remain there and 
be employed till fifty-five. 

Shri Indra,jit Gupta: Has the ques-
tion also arisen of providing these 
Stateless people who opt for Indian 
citizenship with any sort of financial 
inducement to return to India and did 
the Ceylon Government at any stage 
propose that India Should make a loan 
to finance such inducement? 

Shri Sawaharlal Nehru: No, Sir; nO 
such question arose. 

Shri P. K. Deo: In view of the con-
tention of the Prime Minister of Cey-
lon that Indian citizenship may be 
granted by the Government of India 
to the Stateless persons in Ceylon, may 
I know if the Government has been 
considering to grant sUllh citizenship 
to those persons and at the same time 
issue passports to be renewed every 
three' years SO that they can stay 
there? 

Shrimati Lakshmi Menon: The 
stand of the Indian Government hat 
always been that all those who are in 
possession of Indian passports belong 
to India and all those wbo are e1igibl~ 
for Indian citizensnip under the Indiar. 
Citizenship Act, 1954, are also Indians. 

Shri P. K. »eo: My question ws 
regarding the Stateless persons--
Indians-in Ceylon, and whether the 
Government has been considering the 
issue of passports in their favour. 

Shri Sawaharlal Nehru: Our posi-
tion !has been that those who are 
entitled under our Constitution they 
will be accepted and registered a9 
Indian citizens and there is no objec-
tion to it provided they are not com-
pelled, no coerciVe methods or force 
ie employed and they decide it volun-
\arily. Originally, in 1954 or there 
abouts, the agreement stated that both 
the Governments of Ceylon and India 
will proceed to register these people, 
either as Ceylon nationals or as 
Indian na tiona Is. It \VIIS hoped 
then that the great majority of these 
ll£ople would be dealt with in that 
way and a small number might hi' 
left over which, we said, We will 

consider later. As a matter of fact, 
tl1at process has not gone very rar. 
Some have become Ceylon national~ 
and some Indian nationals, but a 
very large number still remains and 
it is about them that the difficulty has 
arisen now. 

.n ~ ~ :'!lIT1t;;n;r~ 
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q~~~~? 
Shrt Dinesh Singh: The question is 

not clear. 
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